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Hello Good People ! 

LaLas 



Bengal Act VI of 1930 

[THE BENGAL CRIMINAL LAW AMENDMENT 
ACT, 1930.1' 

S U P P L E \ I E ~ D  . . Acr VIII of 1932. 

E ~ D E D  TO COOCH BEHAR . . WCSL Bcn. Act XXX of 1950. 

A~IWDED Bcn. Acl IV of 1932. 

Bcn. ACL VII of 1934. 

' 

(a) The Governmenr of Indin 

(Adaplalion of Indian 
Laws) Ordcr, 1937. 

(b) The Indian Independence 
(Adaptalion of  Bengal 
and Punjah Acrs) Order, 

1948. 

(c) Thc Adaptation of Laws 
Ordcr, 1950. 

Art Acl lo srrppfet~ierrr  he ordir~aq critnitral /ow ill Bellgal. 

WHEREAS i t  I S  expedient lo supplernenl the ordinary criminal law in 
Bengal; 

AND WHU~EAS the previous sanction ofthe Govcrnor Gcncral has bccn 
- - i f i  6 G ~ o .  obtaincd undcr sub-sccrion (3) of scction BOA of thu Govcmmcnl of Indin 
il. c. 61: 
,j 7 cco, Acr to thc passing of !his Act:- 
V. c .  37: 
9~ I ~ G C ~ .  It is hcrcby cnactcd as ro1lows:- 
1'. v. 101. 

1. ( I )  This Acl may be calIed tile Bengal Crin~inal Law Amendmenr 

Act. 1930. 

(2). 11 shall come inlo force on [he nine~eenrh day 01 Ocrober. 1930. 
(3) It extends lo the whole of '[Wesr Bengal]. 
.r* * * * * * 

2. ( 1 )  "[Whcrc, in the opinion nf [he Slate Gnvcrnrncnt', rhcrc arc 

rensonablc grounds lor bclicving [hat any pcrson- 

'For Statcmcnl oFObjcct~ 2nd Rczons,  st* thc Cfllcrrt~a Gtt:cfre 01 1930. FYI 1V. pagc 
125: and for Procctdings in Council, rerlhc Pl~cccdings oithc Bcngd Legislarive Counc~l. 
Vol. XXXV. p a p  600 md 688. 

!The wordc "\Vest Rrngal" wer:: substiiu~rd far Ihe word '-Beng~I" by Ari. 3(1) urrhc 
Intlian lndrprndrncr (Adaplalion of Bcngd and Punjab Acls) Ordcr. 19-18. 

'Sub-sucli~n (4) rasomi~tcd by s. 13 ofhc BcngalCtiminal hwArncndmcnrAcl.1934 
(Scn ACI Vlt  of  1933). 

'Thc words within squm bnckcts wcre subsri~utcd for  he original words by s. 2 of rhc 
Bcn 4 Criminal L \ r  Arnrndmrnl Act. 1932 (Ben. Act I V  01 1932). 

h h c  ~vords "Provincid Clovcrnn~cn~" wcn: originally subs~iiuicd lor ihc words "Local 
Govcmnrcnt" by p a n  4( 1) of Lhl: Govcm~nrnt of India (Adaplalion or l n d ~ a n  Laws) Ordcr, 
15137. and thcrcaftcr rhc word "Starc" w x  substi~u~cd lorthr: word "Provinci&by p m  4( 1) 
of ~ h z  Ad:~ptafion of hwu Onlrr, 1950. 

Shon lulc. 
cornrncncc- 
r n m  and 
ex~eni. 

P O \ V C ~  or  
Slalc 
Governmen1 
10 dcol with 
ccnain 
suspccls. 



771e Bertgrrl Ct-i~~rirml L n ~ v  Anrcr~rlt~~etr~ Acr, 1930. 

[Ben. Act V 

(1) is n membcr of an issocialion of which the objects and 

mcthods include thc commission of any offence included i n  

lt~e Firs1 Schcdule or the doing of any aci with a view Lo 

interrcre by violence or threal or violence, with the 
ndminisrmtiorl of juslicc; or 

( i i )  has been or is bcing jnstigarcd or conuollcd by a mcrnbcr OF 
any such nssociation with a view lo the comnlission or doing 

of any such offencc or XL; ur 

(iii) has done or is doing ar~y acl  to assisr the opcralions of any 
such associalion; 

thc '[Statc govern men^] mny, by order in wiring, give all or any of ~ h c  

folloiving directions, namely, 1haL such pcrson- 

(a) shall notify his rcsidencc and any changc of  residence ra such 

authority as may be specified in [he ordcr; 

(h] shalI repor1 himself to rhc police in such manner and ar such 

p~rinrls as may be so spec ihd;  

(c) shalI conduc~ hirnscl f in such manner or abstain from such 

a a s  as may bc sa spccif~d: 

(d) shall rcside or remain in any area so specified; 

(e)  shall no1 cn ter, rcside in, or remain i n  any area so specilicd; 

(r) shnll he cornmiired ro custody in jail; 

and may at any limc add LO, amend. vary or rescind any order made undcr 

lhis sec~ion: 

Provided that such order shnll be reviewed by [he '[State Governmcn t] 

at the end of onc year from the dare of making oFlhe order, and shall not 

rcmnin in rorce Cormore than one yearunlcss upon suchreview he '[Slalc 

Covcrnmeot] direc~s i ~ s  con~inuance. 

(2) The '[Stare Governmenr] in its ordcr undcr sub-scclion I I may 
direcl- 

(a) the arrcsl rvirhour wmanr of the person in rcspect o f  whom 

lhe ordcr is made at any placc where he may be found. by any 

police officer or by any =[servant o l  the Governmcn~] to 

whom the or&r may b t  direc~ed or endorsed by Qr under [he 

gencral or special authority or the L[Srarc Government]; 

(b) the search of any place specified in the ordcr which in [he 

opinion of the ' [S~are Gwernmcnt] has been, is being, or is 

a b ~ u t  to be used by such pcrson, Tor the purposeoidoing any 

act, orcommi~lingany offence, ofrhe 11aturc described in sub- 

section (1). 

' J t c  fool-notc 5 on page 161. onrc. 
'The words "servant oithe C~riwn"rccrr nriginnlly subsriturcd ror thc words "aflicer of 

Government" by p m .  3 and Sch. TV ro Ihc Govcmment or lndia (Adaptation of Indivl  
Laws] Order. 1937, md lherraficr the word "Covcmment" ns subsrirv~ed lor (he word 
"Crown" by pm.  4(f) of ~ h c  AJ~ptat~on of L a w  Drdcr. 1950. 



The Berigal Cri~llirral L+IV At~rerldrrrer~r ACI, 1930. 

of 1930.1 

(Section 2A.) 

, -. 
- ,  , 

I2A. ( I )  Whcrc, in the opinion of n District Magistra~z, therc arc Powrr DC 
. . 

r; 

reasonable grounds for believing h a t  any person within h e  dirrrict of :$:LIE 
which such Magistraie is in charge- ro dcal with 

(i)  is under the aRc of twenty-one years, 
~ r s o n s ,  

(ii) is ordinarily resident wilhin thc said dislrict, and 

(iii) is consorling wilh a mernbcr of any association rcfcrrcd to in 

clause (i) of sub-secrion (1) of scctian 2, 

the D i s ~ r i c ~  Magistrate may, in accordance wilh rules ro be made in [his 

behalf under section 13 and aficr consulta!ion, wherc practicable, with the 

parent or guardian ofsuch person. by ordcr in wri~ing, give such direclions 

regulating the conduc~ or rcsrricring the movcrncnrs of such person or 

prescribingtheplace where heshall reside within ~hedjslricr, or such other 

directions. as the District Magisunte may consider necessary for the 

purpose of protecting such person from rhe influence of rnernbcrs of and 

persons connected with any associarion referred to in clause (j) o l  sub- 
section (1) of section 2 and may, at any time, ndd to, arncnd, vary or 
rescind any order made under this scction: 

Provided lhat such order shall be reviewcd by lhe Districr Magistrate 

within one year From the date of making the order, and shall not remain in 
force for more than one year unlcss upon such review rhc Districl 

Magismale directs its continuance. 

(2) The Djswict Magistrate in his ordcr under sub-section ( I )  may, in 

order to secure compliance with  he order, d i r cc~  h c  wesr without ~varrant 

of the person in respect of whom the order is made at any place where he 

may bc found by any police officer or by any ?[servant of the Government] 

10 whom [he order may be directed or endorsed under the general or special 
authority of rhe 3[S~ate Government]. 

(3) The '[Statc Government] may, at any time, cancel or revisc any 

ordcr made under [his section. 

(4) Whcn. in the opinion of thc District Magisrra~e, a pcrson in respect 

of whom an order under sub-seclian ( I )  has bccn made arrains he age of 

twenty-one years the Dislticr Magistrate shaII rcpon thc case to the "State 

Governmcnt] and the ordcr shall be deemed lo conlinue in force for six 

rnonrhs ham the date of such rcport unless it  is canccIlcd in [he meanrime. 

'Seclion 2A was inscncd by s. 14 01 [he Bcngal Criminal Lnw Arncndmcol Act, 1934 

(Bcn. ACI VT1 or 1934). 
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(Secriotrs 3, 4.) 

c, 
Esplnrrarion ).-In this secljon the word "guardian" includes any 

pcrson who, in the opinion of the Disrrict Magis~rate, has, for the timc 

being, \I#ch.~rgca~arcon!rol o w  dlc person in rtspcct ofwhonl rhc order 

is madc. 

Explwlarior~ 2. -For the purposc of sub-sececcion ( I )  a srudenr of any 
educational insritution shall bc dee~ncd ro bc ordinarily residen~, nor only 
within ~ h r  district in  which he ordinariIy residcs, bu~also within rhedistricl 

in which such insliturion is sirua~cd. 

Stnicc ol 3. ' [ ( I )]  An nrdcr madc under sub-scction (1) of sccrion 2 'lor sub- 
:. orrirrs u ~ ~ d t r  

cc.c,lons scclion ( 1) ofseclion 2A] shall bc served on thc person in respec[ of whom 
;IIMI 2.1. i! is made in the manner pravided in rhe Cade ofCrirninnl Procedure, 1898, A,, v .r 

l o r  scrvice of a summons, and upon such service such person shall be 1898- I 

I dcer~ied ro havc had duc nolicc Ihcrcor. 

'[(2)1 Ifan ordcrrnadc under sub-scc~ion ( I )  ofscction 2 js notservcd 
personally on the person in respect of whom i~ is madc. and duc diligence 
has, in rhc opinion of ~ h c  3[S1a~c Govcmment], been cxercjscd lo erfecl 

such servicc, the '[Slale Governmcn~] may, by a no[ificalion published i n  

~he"[OflcinlGnzerre) and in such newspapers a% itthinks fit, dirccl rh t  said 

person to appear before such 5[scrvsn~ nf ihe Governmcn~] ar such placc 

and wilhin such period as may be sprciiicd in rhc nolilication Tor [he 
purpose of receiving rhc order. 

Fnwcr It) 

nmsr 
4. (1) Any ' l ~ ~ i ~ i t ~ ~ t  uf ~ h c  GovcmmenlJ aulhorized in his bchalf 

withou~ by gcneral or spccial order of the 31State Government] may arresl 
ivnmnl. withour warrant any pcrson againsl whom a reasonable suspicion exisls 

thar he is a person in rcspecr of whom an order mighl lawfu[ly he made 

undcr sub-scclian ( I ) of section 2. 

(2) Any olficer cxcrcising the power confemd by sub-section ( I )  

may, at the rimc of mking the arrcsl. search any palce nncl seize any 
propcny which is,or is  reasonably suspectedorbcing, uscd by such person 

lor Ihe purposc of doing any act, or comrnilting any offencc, of rhc nalure 

dcscrihcd in sub-section ( 1) of senion 2. "and may rcquirc in writing any 

police officer su bordinare ro hi111 and nul below the rankof a Sub-Inspeclor 

'Scc~ion 3 ss rmurnkred xs sub-secdon ( I )  o f  tecrion 3 and to this src~ion = so 
rcnu~ribsrcdsub-section (1) WJS addcd by s. 15 ofthe Bcngal Criminal Law Arncndmenl Acr. 
1934 (Ucn. Acr V l l  ull934),  

'Thcsc rvords, bnckcrs, Izktcr and figurcs wl'trc: inscnetl by s 1512). ihih 

.'Sfe foot-note 5 on page I6 I ,  mtte. 

'These words lvcrc suhsliru~cd for the words "C~~lcrrrrn Grr:errt" by p m .  4 [  1 )  or thc 
Govcrnnit'ni o f  lndia (Atlaplation of Indim L~\vs) Ordtr. 1937. 

'Scc four-nu~c Z OII p y c  161, mire. 

h l l i ~ ~ e  words md f i g u w  werc added bys. 3{l) oTlht Brngd Criminal IAW Amcndmen~ 
At) .  1'412 {Urn A n  I\r nr I C I - \  



! ACI v or or any ofliccr in charge of a police-sta~ion as defined in the Cadc of 
ISYII. ci Criminal Procedurc, 1898, whether in  rhc same or a different districl or 

jurisdiclion ro scarch any such placc and scize any such properly. The 

officer to whom such requisition is addressed shall thcrcupon search thc 

placc or plnces specified in thc rcquisilion and fanvard Lhe properly found, 
irany. to the officer al whosc requesr the scarch was made. Thc provisions 

or the Code of  Criminal Procedurc, 1898, so far as rhcy can be madc 

applicable, shall apply to any search made under  his sub-secrion.] 

(3) Any officermaking anarrest under sub-section (1)shall forthwirh 

rcporl [lie facl ID the '[Sure Government], and ma)., by ordcr in writing, 

commit any prson so mesred 10 custody pending reueipl of !he orders or 

[he '[Starc Government]; and lhc l[Srate Government] may by general or 

special ordcrspecify the cuslody ro which such pcrson shall be commil~cd: 

Providcd lhal no person shall bc dclained i n  custody undcr this srctian 
Tor a period exceeding fifteen days save undcr a spccial order of lhc '[Slate 

Governmenl], and nDperson shall in any case be detained in custody under 

[his seclion for a period exceeding ?[two rnontl~sl. 

5.  (1) The '[Slate Government] and cvery >[servant of the En(orccrncnr or ordcrs. 
' 

Govcmmcnt] to whom any copy of  any arder made under secGon 2 has 

bcen directed or cndorsed by or undcr rhc general or special au~bority OF 
the '[State Government] may usc any and every mcans necessaty 10 

eniorcc compliance with such order. 

I 
(2) Any officer exercising any of [he powers confcrred by section 4 

may useany and cvcry means necessary ro thc rullexercise ofsuchpowers. 

%. (1) Whoever knowingly and wilfully disobeys any direction in Pcnalriss for 

an ardcr made under sub-reciian (1) of section 2 shall be punishable wilh 
~ ~ ~ ~ n ~ ~ r  

imprisonment for a r c m  which may exlend to seven years and shall aIso sccunns 1, 

hc liable lo fine. 2A and 3 

(2) Whocver knowingIy and wilr~lly disobeys any direcrian in an 

ordcr made under sub-sccdon (1) of seciion 2A shall be punishable wilh 

imprisonrnenl for a term which may extend 10 six months or with fine 

which may extend lo onc thousand rupees or wilh both. 

'See foul-nolc 5 on pagc 161, n111r. 

'The words rvilhin squarc bnckels wcresubsrirurcd rorrhc rvonls "one montWby s. 3(1) 

or thu Bcngd Criminal L w  Arncnd~ncnl Act, 1932 (Ben. Acl IV of 1931). 

'See root-nolc 2 on page 161. nrlre. 

'Scclions 6 and 6A were subs~iru~cd lor thcoriginal sec~ion 6 3s aincndcd by rhc Btngal 

Cnminal Law Arnendrncnr .4c1.1932 (Bzn. ACI I V  or 1932). by s. I6 oC(hc Bcnpd Criminal 

L31v Anlcndrnen~ Act. 1934 (Bcn. Acr VII or 1935). 



P C ~ ~ V C C  o r  
~)l~c~fognph- 
in€. clc.. 

pcr;orrs i~ 
rcspccr of 
~ v h o ~ l ~  onlrr 
has hwn 
III;I+ undrr 
hccllun 2 or 
crc(iun ? A .  

(Sections 6A, 7.) 

(3) Whocver faiIs 10 cornpIy with any direcrion in a norificali~n 

published undcrsub-section (2) of section 3 shaI1, unless hc proves hat he 
had no knowlcdgc of rhc ~~urif ica~ion,  or 1ha1 il was not possible for him to 

compIy therervirh and lhar hc has laken a1 I resonable srcps lomakc known 

LO the officer before whom he was direcicd 10 appcar the place where he 

may bc found and ~ h c  cause which rendered i l  not possiblc for him lo 

comply thercwih, be punishable wjrh imprisonmen1 for a lerm which may 
exrcnd to sewn ycars and shall also be liable lo finc. 

[Ben. Act VI 

, . - -  
rn .- 
- .  

(4) No~wi~hsranding any thing cnntained in the Code of Criminal Aci V ur . , 

Proccdurc, 1898, an oficncc undcr this secrion shall be a cognizable and 1898. 

non-bailable offencc for which 3. warrant shallordinarily issue in the firs1 

inslance. 

'6A. ( I )  Where a person scntenccd lu lir~r: under sub-seclion (2) of 
secrion 6 is, in the opinion OF  he Court. ordinarily residcnl with his parcnl 

or guardian, the Court may order {hat \he fine <hall bc paid by such parent 

or guardian as if it had been a finc imposed upon rhc parcnt or guardian. 

(2) BcFare making an ordcrundcrsub-scc~ion ( I ) , ~ h e  C O U ~  shalI give 

~ h c  parcnt or guardian nn opponunily roappearand be hcard, and no such 

ordcr shall be madc if rhc parcn~ or guardian salisfies the Couri that hc has 

nor conduced lo thc commission of !he oifence by neglccring l o  control the 

o mender. 

(3)  Where a parem ar guardian is ordcrcd 10 pay a fine under {his 

secl~on, [he amount may be recovered in  accordance with the provisions 

of Ihe Codc of Criminal Procedure. 1898. 

E.rplmrotion.-In  hi^ secLjon rhcword "gudinn" includcsanyperson 

who, in thc opinion of thc Courl, ha5 for the lime being  he charge of or 
control ovcr [he offender. 

7. (1) Every person in respecl of whom an order has bcen made 
under sub-section ( I  ) of sec~ion Z1[or sub-scc~ion ( I )  of secljon ZA] shall, 
iIsn direclcd by any oFfjccr authorized in his behalf by general or special 

order of [he '[Srate Government],- 

{a) pcrmii himself ro be pholographed; 

(b) allow liis finger impression lo bc taken; 

( c )  Iurnish such officer with spccimcns of his handwiring and 

signarurz: 
-- 

( S F ~  Iv~)i-nc\c J on p g c  165. n~rre. 
'7'hcss rvords md li y r t s  within squvc bnckr.;r.ls wcre inscncd by s. 17( I) oirhc Bcugal 

Crin~inal LAW A~ii~ndrncnl Acl. 1914 (Bcn. Aci V11 of 1934). 
'See 1001-nafc 5 on page Ibt. onre. 



The R e ~ ~ g a l  G.it~ritrn1 Lcrw Atrretrdt~~cr~r Acr, 1930 

(d) ar~cnd  at such limes and places as such ofliccr may dirccl for 

alj or any or lhe foregoing purposes: 

'Provided that a pcrson jn respcct of whom an ordcr has brcn lnadc 

under sub-seclion ( I ) ofsec~ion 2A shall not be dircc~ed ro allow his fingcr 

impression lo bc takcn. 

(2) 11 any person fails ro comply wirh or altcmpls LO avoid any 

dircclion given i n  accordance with [he provisions of sub-seclion (1). he 
shall be punishable with irnprisonmcnt for a lcrrn which may ex~cnd ro 

six months, or with finc which may exrend 10 one thousand rupees, nr 

i v i ~ h  both. 

8. The power 10 issuc search wmantsconierred by scclion 98 of rhe 
:Ic~ 1' of Code of Criminal Procedure, 1898. shall he dccmed to include a power lrr 
IS9S. 

issue warrants aurhorising thc search of any placc in  which any 

M a ~ i s r r a ~ e  mcntjoned in  thar seclinn has rcason lo bclicitc Lhar any 

offence specificd in  [he Sccond Schcdule has bccn. is bcing, or is about to 

bc comniit~cd,and the scizure of snyhing found [herein or [hereon which 

rhc officcr cxecu~ing ~ h c  warrant has reason to believc has been, is being, 

or is inrendcd to be, used for Ihc commission of any such ofrencc; and thc 

provisions of rhc said Code, so far a s  thcy can bc made applicable, shall 

apply ro searches madeundcr rhe authority oFany warran1 issued undcr [his 

sccrion, and lo thedisposal r>f any properly scized in any such search; and 

an order for search issued by thc ?[State Govcrnmentl under sub-section 

(2) of sccrion 2 shall be decmed to bc a search warrant issued by iI 

Presidcncy Magismate ur [hc Djsrrict Magislratc having jursidicrion in [he 

place specificd  herein, and rnay bc executed by (he person lo whom tbe 

order is addressed in thc manner provided in [his section. 

9. ( 1 )  IIWithin one month from thc dale OF an order by [he Srarc 

Govcmrnen~~ undcr su b-seclion ( 1) OF scction 2 or, ir such ordcr contains 

a dircction under clause (a) or sub-secrion (2) of thc said section, within 

one monlh from thc dale of  [he m e s t  or surrender o l ~ h c  person in respect 

of whom the ordcr has been made,] thc ?[Sla[e Govcmmenl] shall placc 

bcfore IWO pcrsons, who shall be eirher Sessions Judges of Additional 

Sessions Judges having in either casc. exercised ior a[ tens1 f ive y e m ,  [he 

powcrs of a Sessions Judge, or Additional Sessions Judge, thc material 

hers andcircums~ances in irs possession on which the order has been bascd 
or which art: relevant to Ihe inquiry, rogethcr wi!h any such Facls and 

circumstances rclating to the casc which may have subscquently come inro 

POWCO or 
scuch. 

'This pmvision wa<.cddcd by s. 17(?)ofrheBcngal CrirninalLw Amcndrnenr. ACI. t 934 
(Bcn. Act Vtl of 1934). 

'See roo~-nolc 5 on pagc 161, flrlre. 

'Thesc words, bnckr~s. lerrcr and figurcs wcrcsubs~i~u~cd lor the original words by 
s. 18 orrhc Bengal Cri~lrrnal LAW Amtndnxnr Acr. 1934 {Bcn. Acl VII or 1934). 



Puacr ro 
subpcntl 
c~pcnriml or  
~ r d t ~ s  undcr 
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T f ~ e  Berr~al Crillli!liIl l a w  A~tierldft~crrt Act, 1330. 

[Ben. Act V; 

 secti in!^.^ 10. IOA. ) 
, . , . .  

. - 
its possession, and a sratcmenl of ~ h c  allegations ngains~ thc person in  . . 

respect of whom thc order has been mndc and his answers io rhcm, if 

rurnished by him. Thcsaid Judges shall considcr ~ h c  said malerial facu and 

circumslances and thc allcgations and answcrs and shall repon lo the 
I \S!:itc Goxvm-irnenl] whether or no1 in ~hcir  opinion lhcre is Inrvful ~ n d  

sullicicnt cnusc for lhe ordcr. 

(2) On rcccip~ of the said repon. [he ' [Sia~e Govcrnmeni] shnll 

consider  he sanlc and shall passsuch order [hereon asappears to the '[Slate 

Gnvernmncnt] 10 bc jusr or proper. 

(3) Nothing in chis sec~ion shall enlitlc any person against whom an 

order hos been made under sub-section ( I  ) of scc~ion 2 to nitcnd in pcrson 

or 10 appear by pleader in any matrcr connected rvirh the referencc to ihe 

said Judgcs, and the proceedings and repon of rhe said Judgcs shnll be 

confidenlial. 

10. (1) Whin an ardcr undrr sub-sec~ion [ I )  of seaion 2 has becn 
made against a person, che ' I S t a ~ e  Gavcrnrncntl may at any rime, wirhoul 

condirions or upon any conditions which such pcrson acccpis, direc~ the 
suspcnsion or cancellarion of such order. 

( 2 )  Ifany condirion onwhich morderhils bcensuspcndcdorcancdId 

is in [he opinion of the '[State G~vcrmenr] not fulfilled. ihc 'ISralc 
Guvcrnmcntl may revoke the suspcnsion or cancclla~ion. and [hereupon 
ihepcrson in w h ~ s e  favour such suspension or canccllalion was made may. 

if ui largc, be arrested by any policc officer withoul warrant, and the order 

under sub-secrion ( 1 )  oFscction 3 shall be deemed 10 bc in rull forcc. 
(3) 1C the condil~ons on which such suspension or cancellarion has 

been made include rhe execution of a bond wilh or without sureties.  he 
' Israte Govcrnmcnt] may at oncc proceed to rccover the penahy o r  such 
bond. 

(4) A Rcsjdency Maglstrarc or Magislrate of Ihc frsl clnss shall i n  
dcfnuL o f p a y n ~ e n ~  of suchpenalry issuc,oo applicaiion madc in \his behalf 
by an oficer orthc '[Statc Ciovernmenr] specially cmpowrrcd, a wnrranl 
b r  t l~c  altachment and sale of 1hc movable propcny belonging LO chc 
ddauber or his esiaic i f  he bc dead. On the issuc of such warran1 the 
provisions of sub-sectinns (3) and (4) of section 514 of chz Codc of A<rV o i  

Criminal Proccdur~, 1 898, shall apply Lo such recovery. 
189h. 

?loti. (I) Whcn an order undcrsub-senion (I)ofstcrion 2Ahasbeen 

madc agains~ a person, the Disbic~ Magistrare may at any rime, withaul 

conditiws which sucli prson or rhe parcnl or guardian 01 such pcrson 
acccpts, direa  he suspcnsion of cancellation 01 such order. 

- ------- --- 
'kc Iool-no:~ 5 on pagc 161. (/rife, 

'Scction IO:l rvasiwcncd hy s. 19 of \hc Bmgd Criminl L x w  ArncnJmcnt Act, 1734 
(Bc~r.  Ac! VtI of 1Y34), 
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+: (2) If any condition on which an order has k c  n suspendcd orcancellcd 
is in lhc opinion PI the Distric~ Magisrrarc no1 Tulfillcd, the District 

Magiswale may, aficr giving sucti pcrson or the parcnl or guardian of such 

pcrson, as the casc may bc, an opporiunily LO appcar and be heard, revoke 
t t~u  suspcnsjon or conccllarinn. and thereupon 111e nrder tmder sub- 

sccrion ( I ) or seclion 2A shall he dccmrd 10 be in full forcc. and if the 

cnndi[ions on which such suspcnsion or canccllalion has bccn madc 
include the execution oi'a bond with or wilhout surelics by  he parcnl or 

guardian of such person, rhc Dislrict M a g i s i r a t e  may at once procced ro 

recover rhc penally of lhc b n d .  

(3) In  default orpaymen1 of such penally, the Dislricl Magislrale may 
issuc n warranl for the auachrllcni and sale of ~ h c  rnovablc properly 

belonging lo [he dcfaulrer or his csrale if hc be dcad. On Lhe issuc of such 

warrant thc provisions of sub-sccrions (3) and (4) of sccrion 514 or the 

Code of Criminal Procedure, 1898, shall apply lo such recovery. 

E.rplat~ariorr.--In this scction lhe word "guardian" has lhc samc i 

nicaning as in section 2A. 

11. (1) Thc '[Sratc Governrnen~] shall. by order in writing, appoint Vl>itir~l: , 
Co~tlrniltccs. I 

such pcrsons a it  thinks fit LO conslilute Visi~ing Cornmitrees Tor the 

puq~oscs of  this Act, and shnll by rulcsprescribe thc funclionswhich [hesc 

Commit~ecs shall cxercisc. 

(2) Such rules shall provide Ibr periodical h'isiw 10 pcrsons under 

restraint by rcason of an order made under sub-section ( I )  of seclion 2. 

(3) No person in respcl  of whom iIny such order has bccn mndc 

rcquiring him to nolify his residence or changc of residence or lo reporl 

hirnsclf lo thc police or to abslain From any spcci fied act, shall be dccmed 
to be undcr res1r:linl for t h e  purpose of sub-sec~ion (2). 

?12. Thc ' [S~arc Government] shall mnke to cvcry pcrson, who is ~llmi,mces 

placed undcr reslruint by rcason af an ordcrmadc under sub-secrian ( 1 )  of ~ ~ ~ ~ " n s  
scc~ion 2, such r~~onrhly allowance i n  cash or in kind or bofh for his suppon , w,qlninr and 

as is, in the opinion of [he '(State Fovernrnenr], having regard ta his ahcr ~$,,d,l, 

sources of incomc, adequve for the supply of his wanu, '[and may also 
, . ,. . 

makc ro any mcmbers ofhjs family or ntarrelaliues who aredcpendant on . .  . . . 

I i i rn  Tor suppofl such allotvancc lowards [heir mainienanct: as ruay secln to . .  

'Sec~ion I?, WIS subslilulcd lor rhc original scc~ion 17, by s. 5 or the Brngal Criminal 
Law Arntndtncnl Acl, 1931 (Bcn. Act IV of 1937) 

'Thc worh wjrhin squm bl3ckc~ were suhstitu[Cd rorlhcaripinal words by s. M of l f l c  

Rs-n-nl rrinlinnl I.aw Arnenrllrlcnl Acl. 1934 (Ben. Acl VII  or 1934). 



Bar ro suirs. 
prosccu~iow 
and ~rrllcr 
Ic:n! 
proctcdi ngs 

[Ben. Act VI 

(Sccrions 13- 15.) 
. . 

, - 

!lie Srarc Govemmcni' nppropria~e in a11 rhc circumstances orrhc case no1 

cxcccding such allarv;rnr.e ns, in ~ h c  opinion of i11c Srarc Govcrn~ncnl' 

such person would have been in a position lo make i f  he had been placed 

undcr restmint.] 

Prplclrrnrio~~. -For ~ h c  purpulie o l  [his seclion a person placed undcr 

rcsrri~in~ sh;111 no1 includc a pcrson in respect of whom any order has b ~ e n  

lnildc m~dcr sub+scc~ion ( I )  of ssclion 2 rcquirjng him l o  n o ~ i f y  his 

rcsidcncc w change of rcsidcnce or to repon himself ro h e  poltcc or ro 

absrain from any specific acr, o ~ h r r  than an acl which in~crfercs wit11 his 

nornlal tradc. business or profession- 

. ( I )  The '[Slate Govcmmcni] may n 1 8 c  rules providing lor \he 

proccdurc 10 be fallowed regarding rhc norificalion orresidence and report 

ro lhc police by pcisons in respect of whom orders h a w  becu made undcr 

seClion 2. '[and for llic dircctions which may be given in an order midc 

undcr scction ZA] and for lhc place and manner of cusiody of all persons 

arres~ed or cornrni~kxl to or dclained in c~~srnrly undcr this Aci. 

(7) SUC~I rules shall be pubUsh:d in [he '[Uficinl Golerre], and Q I I  

such publica~ion shall havc eficc~ as iicnncled in this Act. 

14. No suit, proscculion or o\herIcgal p~mceding shall lie againsl any 

person Ior anythin! which is it1 good h id l  donc or inlcndcd 10 be donc 

under this Aci. 

15. Anything donc and any action lakcn under ~ h c  pr~rvisions of r lw  

Btngal Criminal Law Arncndmenr Urdinance, 1930, shall be deemed 10 a d .  I of 

have bezn done O F  laken under [he provisions or this Acl os if ~ l ~ i s  Acr had 

commenced on Ihe nineteenth day of April, 1 930,4[and anyrhing done and 

any nctinn laken under ~ h c  provisions of rhc Bcngal Criminal Law old. IX or 

Amendment Ordinance, 193 1 ,  shall bc decmed tohavc been dorre or taken 

u d c r  rlx provisions of illis Aci as amended by  he Bengal Criminal Law Bcn. ACI IV 

Amendrncnl Acr, 1932. as ir  his !as1 Act had camrnenccd on [ht twcnly- 

ninrll day of Ucloher. 1931.1 

'Scc foo1+no1c4 on page 164, mire. 

-The words and  figure; within square hnckels wereadded by s, 6of [he Dtngol Cri~ninol 

Law Amcndnlcni ACI. 19.11 (Rcn. Acr 1V of 1912). 



The Berrgal Crinli~ial Low A~~rend~nent  Act, 1930. 

The First Schedule. 

( I )  Any offcnce punishableundcr any of thc following seclions of the 
~~~~~ XI-'' or Indian Penal Code, namcly, sections '[121, 121A, 122, 123, 14S, 2161. 

- 1K6U. 
302,304,326,327,329,332,333,392,394,395,396,397,398,399,400, 

401.402,431,435,436,437,438,440,457 and 506. 

. vt or wns !(2) Any ofrcnce undcr Lhe Explosive Subs[anccs ACI, 1908. 

- xi o i  I 878. ?(3) Any ofknce undir  he Indian Arms Acr, 1878, 

?I3) Any arlcmpr or conspiracy Lo commir. or any abe~mcn~ of, any or 
the above offcnces. 

The Second Schedule. 

(See scc~ion 8.)  

(a) Any offence punishable under any ofrile following scc~ions of the 

Indian Penal Code, namely, sccuons ' [ I Z I ,  121A, 172, 123, 148, 2161, 

302.304,326,327.329,332,333,385,386,387.392,394,395,396,397, 
398,399,400,40 1.402,43 1,435,436,437,438,440,454,455,457,458. 

459,460 and 506. 

(b) Any offence under [he Explosive Substances Acr, 1908. 

(c) Any offence under the Indian Arms ACI, 1878. 

(dl Any arrcmpl or conspiracy 10 commic. or any abetmen[ of, ilny of 
thc above offences. 

IThvse figurcs and letrer were subsriturcd for [he 6gurcs "1.18" by ss. 7(a) and 8 of lhc 
Bcngd Criminal Law Amendmen1 Acr. 1332 (Bcn. Act 1V of 1932). 

'Pamcmphs ( 2 )  and (3) werc inscnrd by s, 7(b). ibirl. 
'The onginal pxagmph (1) w.u rcnumberrrl a5 rmgnph ( 4 )  by 5 .71~) .  ibid. 


